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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.1l6 of 2026

BETWEEN :

Usha Rani Chandrasekaran

(Former Panchayat Union /Member,

Vishnupuram Panchayat, Kudavasal Union)

No.3/138, Pallavanandham, Adhambar Post

Nannilam Taluk, Tiruvarur District - 610105
Email Address: Usharani-Chandrasekaran@gmail.com
Phone Number: 9488116162/8838899445.

APPLICANT

AND:
1) The Joint Chief Controller of Explosives,
South Circle, Chennai
Petroleum and Explosives Safety Organization (PESO) '
A and D Wing, Block 1-8, 2nd Floor
Shastri Bhavan, No.26, Haddows Road
Nungambakkam, Chennai - 6000006.

2) M/s. Bharat Petroleum Corporation Limited
Rep.by it’s Chairman and Managing Director,
Bharat Bhavan, 4 and 6, Currimbhoy Road,
Ballard Estate, Mumbai - 400001.

3) M/s. Bharat Petroleum Corporation Limited
Rep.by it’s the Territory Manager (Retail)
Trichy Retail Territory, 15t floor,

Raj Tower, Near Kalaingar Arivalayam,
Karur bye Pass Road,
Tiruchirappalli District - 620002.

4) The District Revenue Officer,
Thiruvarur District,
Collectorate Complex,
Thiruvarur District - 610004.

5) The Superintending Engineer (H),
Construction and Maintenance,
Tamil Nadu Highways Department,
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No.888, TVS Tollgate,
Subramaniapuram,
Tiruchirappalli District - 620020.

6) The Tamil Nadu Pollution Control Borad,
Rep. by it’s the District Environment Engineer (DEE) ,
No.25, Developed Plots Thuvakudy, [
Tiruchirappalli District - 620015.

7) The Central Pollution Control Board,
Rep. by it's Chairman and the Member Secretary,
Parvesh Bhawan, East Arjun Nagar,
Delhi - 110032.

8) Badhrul Jamaan,
s/o. Abdul Razack,

9) Muhammed Riyaz,
S/o. Mohamed Yonus,
Son in law of Badhrul Jamaan
Both residing at School Road,
Manavalanallur Taluk, Eravanchery Village,
Kudavasal Taluk, Tiruvarur District- 614101.

.RESPONDENT

REPLY FILED ON BEHALF OF THE RESPONDENTS 8 & 9

The respondents 8 and 9 humbly submit as follows: .

1. The address for service of all notices and
processes of the respondents 8 and 9 that of M/s.
S.DORAISAMY, V.ELANGOVAN & D.RAJKUMAR, Advocates, No.223,
NSC Bose Road, YMCA Building, ond Floor, Chennai 600 001.

2 5 This respondents submit that the above original ¢

application filed by the applicant is not tenable either
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in law or on facts. The various averments, allegations
and contentions contained in this original application
are factually incorrect and untenable. Therefore, this
respondents deny all the averments, allegations and
contentions contained in this original application except

those that are specifically admitted herein.

ic ol It is submitted that the 3T respondent issued
notification calling for application for the
establishment of Petroleum Retail outlet at Vishnupuram
Village, Kudavasal Taluk, Tiruvarur District. The 9tb
respondent preferred an application to the 3rd respondent
on 19.07.2023 in the proper format for the award of
MS/HSD Retail outlet Dealership at the 1location in
S.No.117/2A1, 117/2B1 at Vishnupuram Village, Kudavasal
Taluk, Tiruvarur District. The 8t respondent leased out
his land to the 9t" respondent for the establishment of

the above retail outlet by a lease deed.

4. This respondents submit that on 08.06.2024, the 3
respondent Bharat Petroleum Corporation Ltd., informed
the 9t respondent that on the draw of 1lots held on
13.12.2023, the 9*" respondent was provisionally selected
on 14.12.2023 and the 9th respondent was directed to remit
Rs.15 Lakhs towards non-refundable fixed fee and the same

was remitted by the 9th respondent.

5. It is submitted that the Collector of Tiruvarur
District in his proceedings dated 06.07.2025 issued prior
3rd Page:v
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approval that the land in S.No. §.No.117/2A1, 117/2Bl at
Vishnupuram Village, Kudavasal Taluk, Tiruvarur District
can be used for other purposes other than the

agriculture.

6. Thereafter the aAdditional District Magistrate cum
District Revenue Office, Tiruvarur who 1is the competent
authority has jssued “No Objection Certificate” under
Rule 144 of the Petroleum Rules, 2002 who are granting

1icence under the Petroleum Rules.

Ve It is submitted that the Tahsildar, Kudavasal,
issued cértificate dated 29.10.2025 that the site is not.

located near the Residential Area.

8. Thereafter on 20.01.2026, the Joint Chief Controller
of Explosives, Southern Circle, Chennai, the 1st
respondent granted licence to M/s.Bharat Petroleum
Corporation Limited(3¥@ respondent) for the storage of
15.00 KL of Petroleum Class A and 20.00 KL of Petroleum
Class B in tanks in the licenced premises Vviz.
s .No.117/2A1, 117/2B1, RO - Vishnupuram ON MDR, Kudavasal
Taluk, Tiruvarur District in connection with pump outfit

for fueling Motor Conveyances.

9. Thus the above Petroleum Retail Outlet was
established by following all the procedures. It is 3rd 4T

submitted that the averments made in the above original ¢
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application by the applicant are all false and the

original application is liable to be dismissed.

Dated at Chennai this the 218t day of April 2026

AR \4{/(),;) 0D lonny.

@ ’/L . - thond (2

L FOR RESPONDENTS- —RESPONDENTS-

VERIFICATION

I, Mohamed Riyas, son of Mohamed Yonus, aged about 41
years, residing at No.2/195, School Street, Eravancheri,
Manavalanallur, Tiruvarur District, do hereby solemnly
declare and sincerely state that I am acquainted with the
facts of the case from records available and that what is
stated from paras 1 to 9 are true to the best of my
knowledge, belief and information collected from records

and believed to be true. I am authorized to sign this

. Pabod (12

- 9T¢ RESPONDENT -

reply statement.

Dated at Chennai this the 21st day of April 2026
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BHARAT PETROLEUM CORPORATION LIMITED
TRICHY RETAIL TERRITORY

1st Floor, Ra] Towers, Near Kalaignar Arivalayam
Karur Bye pass Road, Trichy- 620 002.

Phone No. : 0431-2717015
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T : 0431-2717015

LETTER OF INTENT
Ref. TRT/LON/2023/Vishnupyrain on MDR-370
? To 108.06.2024

MOHAMED RIYAS

S/o MOHAMED YONUS

2/195, SCHOQL STREET, ERAVANCHERI
MANAVALANALLUR, DISTRICT- TIRUVARUR,
STATE- TAMIL NADU, PIN- 609501

Dear Sir,

Ry %) -
e el BN K

Sub: Proposed MS/HSD Regular/Rural Retail Outlet Dealership at Location:
Vishnupuram on MDR-370, District: TIRUVARUR, State: TAMIL NADU; Category:

OBC, . Sub-Category: DC REGULAR

We refer to our advertisement dated 28.06.2023 and your application form No.
BPC16897773602513 for the award of MS/HSD Retail Outlet dealership at the above
location, draw of lots held on 13.12.2023 at SRM Hote! Pv Ltd - Race Course Road,
Khajamalai, Tiruchirappalli, Tamil Nadu - 620023 and the intimation of your
provisional selection on 14.12.2023.

olE bt

SHAIF g

Please be informed that by this Letter of intent, we propose to offer you a Retail qutlet
dealership of Bharat Petroleum Corporation Limited at the above location on the
following terms & conditions: -

<M L

o

1. You have offered a suitable piece of land admeasuring 35 meters (frontage)
X 35 meters (depth) and area 1225 sq. meters at Survey No. 117/2A1,
117/2B1, Vishnupuram Village, Kudavasal Tehsil, District: Tiruvarur,
State: Tamil Nadu as indicated by you in the application for the development

‘ of the subject Retail Qutiet. You have to make available said piece of land and

J submit all relevant land documents in respect of the same within 2 months from

the date of this letter for enabling Bharat Petroleum Corporation Limited t>

prepare layouts / applications for seeking the statutory approvals / licenses s )
that the Retail QOutlet can be developed, failing which this offer is liable to be

withdrawn. (For Group 1)

D M ey e

2. For making the land available as required above, you will also ensure (ha! the
land arranged by you is either registered in your name or is leased to you for a
minimum period as per the terms and condition of advertisement.

3. Bharat Petroleum Corporation Limited shall prepare layouts / applications for

obtaining all statytory approvals / licenses required for development of thae:ab @\N

Reglstered Office : BharatPetroleum Corporation Limited, Bharat Bhavan, 4 & 6, Currimbhoy Road, Ballard Estate, P.B. No. 688, Mumbal - 400 001.
CIN : L23220MH1952G01008931 Phone : 2271 3000 / 4000 Fax : 2271 3874 e.mall : Info@bharatpetroleum.in Web : www.bharatpetroleum.in




outlet on the plot of land offered by you. You shall coordinate with the concerned
statutory authorities for issuance of all requisite NOCs / Statutory approvals /
Licences which are required for development of the retail outlet.

_ As and when advised by the Corporation, the site offered by you including the

entry / exit / acceleration / de-acceleration / service road would be duly
developed up to the road level by cutting/filling (as applicable), with good
earth/murrum, layer-wise compacted as per standard enginearing practices
You shall also construct necessary retaining wall and compound wall of 1.5
meters height, designed as per site conditions as per-approval of Corporation
as committed under Clause 12 (e)/11(e) of affidavit submitted by you along with
application. Kindly note that in case the site as offered by you for putting up the
Retall Outlet is not developed as per the advice of the Corporation, this Lellel
Of Intent will be withdrawn without any further notice.

 You will provide at the retail outlet infrastructural facilities like Driveway, Sales

Office, Show room, Store, Toilet, Generator, Compressor, with room, electrical
connection up to the sales building, Yard lighting, water connection / bore well
and staff room as mentioned in the Brochure and after obtaining necessary
clearances/approvalsi/licences as applicable in each case.

. In addition, you will also provide the following basic facilities at your cost at the

Retail Outlet premises:-

a) Clean drinking water.
b) Free Air.
c) Clean toilet,
d) Telephone.
e) First aid kit with valid medicines.
Adequate illumination.

) PUC facilities, wherever itis mandatory.
h) Quick Oil Change machine
i) Other facilities as may be specified by the Corporation from time to time.

 Additional facilities (site specific) like Canopy, Service Station or any other

facility as may be decided by Bharat Petroleurn Corporation Limited from time
to time would also be required to be developed by you. Further, in compliance
of gazette notification dated 08.11.2019 which mandates provision of at least
one alternate fuel facility in all new retail outlets commissioned post the said
notification, you will ensure the minimum provision of at least one single point
EV charging station conforming to standards and specification as prescribed by
Territory of Bharat Petroleum Corporation Limited at the proposed site at your
cost within the stipulated timelines.

_ Bharat Petroleum Corporation Limited will provide storage tanks and pumps

and other facilities considered necessary at the Retail Outlets.

. For the facilities that may be provided by the Corporation as aforesaid, you will

be required to pay license fee as may be decided by the Corporation and




applicable to you from time to time. At present, the license fee (incl. GST)
recoverable is Rs.196.51/KL for MS and Rs.163.76/KL for HSD.

10.The corporation will not be held liable for any loss or damage on account of
delay that may be caused in providing you the facilities mentioned above
whatever may be the cause of the failure or delay. '

11.You will ensure-all financial and other arrangements for operating the retail
outlet dealership.

In case you are unable to arrange fynds required for development of desired
infrastructyre and facilities at the Outlet allotted and the working capital for
operation of the retail outlet as mentioned in the advertisement for the location,
this LOI can be withdrawn, and you will have no claim/damages whatsoever

against the Oil Company

12.You shall not induct any partner(s) in. case of individual(s) nor make any
changes in the constitution of the partners as existing at the time of application
without approval of the Company, except your spouse as per terms and
conditions of the Bharat Petroleum Corporation Limited.

13.1t will always be a basic condition for the award of MS / HSD retail outlet
dealership that you shall be paying attention towards day to day working of the
dealership by personally managing the affairs of the dealership you will give us
a written undertaking to this effect and shall not assign or part with the same to
any other person(s).
You will not be eligible for taking up any employment. If you are already
employed, you will have o resign from the employment and produce the letter
of acceptance of resignation by the employer before the issuance of Letter of

Appointment by the Oil Company.

14.You will deposit with us a Demand Draft for Rs. 3,60,000 drawn on any
scheduled bank in favour of Bharat Petroleum Corporation Limited payable at
Trichy towards security Deposit (after setting of the Initial Security Deposi!
amount )at the time of issuance of appointment letter after compliance of all the
requirements of LOI. Kindly note that the Security deposit will not carry any
Interest and is refundable at the time of expiry of agreement between you and
the Corporation. However, if such expiry of agreement s consequent to proven
adulteration/malpractice at the dealership, this amount will be forfalted
Moreover, this Corporation reserves its right to adjust this amount towards any

dues to it.

15.You will also remit an amount of Rs. 15,00,000 towards Non-refundable Fixed
fee, by way of a Demand Draft for Rs. 15,00,000 drawn on any scheduled bank
in favour of Bharat Petroleum Corporation Limited payable at Trichy within 15
days of receipt of NOC.

18.You will be notified by the corpbration, in writing, after the facilities mentioned
above are made available and are ready for commissioning the dealership.

Immediately on receipt of the above notice from the corporation, you :Ohij\,;

W \\‘Q,\é(
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% obtain each and every license necessary for operating your daalership ag’ may
be required under any central / state govt. / municipal or local authorities for the

f time being in force.
1 17.1f we find that the progress made by you towards the above is not to out

satisfaction, this offer is liable to be withdrawn.

18. Please note that you are required to fulfil the co nditions with regard 1o Inducting
Spouse as Co-owner in the dealership before issuance of Letter of

Appointment.

19.This letter of intent will stand automatically withdrawn and cancelled on the
happening of any of the following events:-

a) Incase you orany of your family members (as defined under disqualification
criteria of dealer selection guidelines) receive anytime or have received a
letter of intent for any other *A/CC" site RO dealership or LPG distributorship
from our company or any other oil marketing company either in your
individual capacity or in partnership with any other individual(s).

b) In case you or any of your family member gets inducted as partner or
proprietor in “A/CC" site RO dealership or LPG distributorship of our
company or any other oil marketing company.

¢) Ifitis found that you have suppressed and / or misrepresented any material
facts in your application.

d) In case you are found to be convicted for any criminal / economic offence
involving moral turpitude.

e) In the event of death if you are an individual/partner.

20.In case you are not able to provide the land / develop facilities within the
specified time or fail to fulfil the terms & conditions of LOI, then LOI can be
withdrawn. In such situations Initial Security Deposit (1SD) would be forfeited.

The Initial Security Deposit (ISD) would also be forfeited if you are unable to
submit the total bidding amount within the stipulated time or withdraw for any
reason, your selection would be treated as cancelled and LOI withdrawn.

The LOI would also be withdrawn, and selection cancelled, if you are unable to
submit the Non-refundable fixed fee within the stipulated time. In such situations
Initial Security Deposit (ISD) would be forfeited.

21.You will not sell/lease/mortgage the said land to any third party without Bharat

Petroleum Corporation Limited's permission in writing, sO long as the
agreement (DPSL) is valid and Bharat Petroleum Corporation Limited'’s

facilities continue at the site.

22 1In case of termination of / resignation from the dealership, within 3 months of
disassociation from Bharat Petroleum Corporation Limited, you will execute 4

b
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lease or will sub lease the land together with structures thereon to the company
if the company so desires, for a period not exceeding 30 years at normal yearly
rental (excluding Municipal Taxes) which shall not be more than 10 % of the
then prevailing market value of the land and the structures standing thereon.

23 This letter is merely a latter of intent and is not to be construed as a ‘firm offer’
of dealership to you. The dealership will be allotted to you on your complying
with the terms and conditions spelt out herein above by issuance of

appointment letter aleng with signing of our standard dealership agreement
between you and us. '

Should you require any further details / guidelines, please get in touch with our office
at the address mentioned below :

Territory Manager (Retail)

BPCL Trichy Retail Territory office,

1st Floor, Raj Towers, Near Kalaignar Arivalayam,
Karur Bye Pass Road, Trichy — 620002, Tamil Nadu
Please acknowledge receipt of this letter.

Thanking You

Yours Sincerely,

FOR BHARAT PETROLEUM CORPORATION LIMITED

N SQAMANIAN

TERRITORY MANAGER (RETAIL), TRICHY

Y-



ACKNOWLEDGEMENT

| hereby accept this Letter of Intent with all the terms and conditions stipulated therein.

| do hereby confirm that l/we am/are eligible for allotment of Retail Outlet dealership
as per applicability of Multiple Dealership Norm defined under Clause "Disqualification”
in the "Brochure for Selection of Dealers for Regular & Rural Retail Outlets" and | am
not disqualified for allotment of Retail Outlet dealership under other conditions
mentioned therein

| confrm that in the event of any proceedings pending against the
dealership/distributorship (Court cases, Show Cause notices, etc.), on account of
critical/major irregularities for violation of Marketing Discipline Guidelines/Dealership
Agreement, Control Orders or ESMA, held by me or my family unit/ any member/s of
our organization (as defined under Multiple dealership norm for individuals/non-
individuals of Disqualification criteria), the allotment made will be conditional and
subject to the outcome of such proceedings. | understand that | will also not be entitled
for any claim, damages, etc. in case of cancellation of allotment in the event of adverse

verdict in such pending proceedings. w%

Place: Trichy Signature:
Date: 08.06.2024 Name: MOHAMED RIYAS
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Proceedings of the District Collector, Tiruvarur
Present. Thiru. V. Mohana Chandran, I.A.S.

P.O.P.M. No. 100912024/P1 Date :06.06.2025

Sub Certificate of prior approval - Tiruvarur District

- Kudavasal Taluk - Vishnupuram village -
Land classified as nanja comprised in Survey
No. 117/2A1 and 117/2B1 - Request made to
grant Certificate of prior approval for use of
above land for non agricultural purpose i.e.
establishment of petrol bunk - Regarding

Ref (1) Government Order (Standard) No. 79,
Housing and Urban development (U.D.-4(3)
department dated 04.05.2017
(2) Petition dated 29.08.2024 from Thiru. A. R.
Patharuljaman, S/o. Abdul Razak, 1/63,
Pudumanai street, Eravancheri, Kudavasal.
(3) Letter R.C. 4158/ 2024/P1 dated
12.11.2024 from the Revenue Divisional Officer,
Tiruvarur
(4) Letter R. C: E4/4474 /2023 dated 26.12.2024
from Joint Director of Agriculture

ORDER
The appiication under reference (2) was submitted by
Thiru. A. R. Patharuljaman, S/o. Abdul Razak, 1/63,

Pudumanai street, Eravancheri, Kudavasal requesting to
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issue Certificate of prior approval for use of land total area
of 0.26.79 hectare classified as nanja situated at
Vishnupuram revenue village, Kudavasal Taluk, Tiruvarur
District comprised in Survey No. 117/2A1 and 117/2B1 for
use of non-agricultural purpose.

Pariculars of land for which Certificate of prior approval is
requested

Village : Vishnupuram

Taluk : Kudavasal

Sl. | Surve | Total Area for | Classifi | Patta No. Geologic
No |y area which -cation d detail al
No. (Hect.) Certificate an ctatls nature
of prior of patta holder
approval
is
requested
1 117/ |0.05.29 0.05.29 Nanja | 1133 Barren
2A1 AR land
2 117/ |0.21.50 |[0.21.50 Patharuljaman
2B1 , S/o. Abdul
Razak
Total | 0.26.79

Based on the request made to conduct field inspection
and submit report as per the Government Order under
reference (1) the Revenue Divisional Officer Tiruvarur issued

recommendation vide his letter under reference (3) stating



that the land for which Certificate of prior approval / Prior
Approval certificate is sought, is in accordance with the
provisions of the circular R.C.No.24935/10 G.R dated
07.03.2011 issued by the Director of Housing and Urban

Development, Chennai, and Government Order (Standard)

No. 79 Housing and Urban Development (U.D 4(3))-
Department dated 04.05.2017 and the land comprised in

survey Nos. for which Certificate of prior approval / Prior

s S O K TP

Approval certificate is sought have been barren land for the

past five years as per the Revenue Department documents.

Further,

(01) There is no public waler bodies such as canals, lakes, or
tanks, ponds in the land for which Certificate of prior
apbroval / Prior Approval certificate is sought.

(02) The above land is not subjected to Government lands,
temple lands, wakf lands, and religious trusts.

(03) In this land, there is no encroachment made on any
public road or streets or any other land not owned by

the petitioner.
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(04) There is no high voltage line power wires, electric
transmission lines, towers in the above land and has
recommended that Certificate of prior approval / Prior
Approval certificate can be granted for non-agricultural
use for the above land.

The Joint Director of Agriculture in his letter under
reference (4) stated that, the land for which Certificate of
prior approval / Prior Approval certificate is sought has been
barren land for the past 5 years and since the conditions are
not currently conducive to do agriculture, this land can be
used for other purposes other than agriculture.

Therefore, based on the recommendations and
documents of the District Revenue Officer, Thiruvarur the
Revenue Divisional Officer, Tiruvarur, the Joint Director of
Agriculture, Tiruvarur and based on the field inspection
order is issued granting Certificate of prior approval / Prior
Approval certificate for the land total area of 0.26.79 hectare
classifiéd as nanja situated at Vishnupuram revenue village,
Kudavasal Taluk, Tiruvarur District comprised in Survey No.

117/2A1 and 117/2B1 for use of non agricultural purpose



subject to other applicable laws in force and rules and

regulations.

/ By order /

sd/-

District Collector,

Tiruvarur

Sd/-

For District Collector
Additional Senior Personal Assistant (Land)
to the District Collector

To

Thiru. A. R. Patharuljaman
S/0. Abdul Razak

1/63, Pudumanai street
Eravancheri, Kudavasal.

Copy :
(1) The Revenue Divisional Officer, Tiruvarur

(2) The Revenue Tahsildar, Kudavasal

Tiruvarur



v

AnNnegxguvne —

i Performa : ) ‘7

No Objection Certificate
(See Rule 144) \
R(.No0.9860/2024/C4. District Collector’s Office,
Date:23.10.2025 Tiruvarur.
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No Objection Certificate

With reference to the Letter TRT.NRO/VISHNUPURAM ON MDR 370.
Dated: 19.08.2024 Submitted by BHARAT PETROLEUM CORPORATION LIMITED
Trichy and in pursuance of Rule 144 of the Petroleum Rules 2002, there is No
Objection for  granting licence under the Petroleum Rules, 2002 BHARAT
PETROLEUM CORPORATION LIMITED Trichy for storage of petrolewn products
ol following quantity in the premises Burvey No.117/2A1, 117/2Bl, in
Vishnupuram Village, Kudavasal Taluk, Tiruvarur District, Tamilnadu State as
_ shown in the site plan duly endorsed.

; « PETROLEUM CLASS A: 15,000 Litres

PETROLEUM CLASS B: 20,000 Litres”

T The following particulars have been considered while issuing this no objection
certilicate, that

a. Possession of the site by the applicant is lawful and authorization from land
owner or lease holder for developing premises under these rules for storage
of Petroleum products;

b. Interest of public, specially the facilities like schools, hospitals or proximity
to places of public assembly and the mitigating measures,il any, is provided;

¢, Traffic density and impact on traffic;”

A, Conformity of proposal to the local or area development planning;

e. Accessibility of the site to [fire tenders in ‘case of emergency and
preparedness of fire services for combating the emergencies; '

(lenuineness of purpose;
}_‘ < .
tional District mﬁ%mte

g. Any other matter pertinent to public salely
Ristrict Revenue Officer,

—
Tiruvarur. ! / o

et

To: _ ¢ B

TERRITORY, MANAGER (RETAIR,
HHARAT PETROLIEUM CORPORA b
FRICHY RETAIL,. 13" Floor, Raj ToWNsg,

= Karur Bye pass Road, Trichy-6200028g
Teomil Nadu. ol

Copy to: The Joint Controller of Explosives, A and D wing, Block 1-8,iind Floor,
Sastri Bhavan, 26 Haddows Roeod, Nungambakkeam, Chennat-600 006

Copy to: The Superintendent of Police, Tiruvarur.

Copy to: The Revenue Divisional Officer, Tiruyarur,

Copy to: The District Officer, Fire and Rescue Deparunent, Tiravarur. .

Copy to: The Tahsildar, Kudavasal.
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® R.Dis.1469/2025/ 13, | Taluk OlTice,
Date : 29.10.2025 Kodavasal.
: CERTIFICATE
E This is to certify that the proposed land for setting up Ms.HSD retail
: outlet to be located in Vishnupuram Village R.S.No.117/2A1, 1172B1 of
% Kodavasal Taluk, Thiruvarur District to an total extent of 0.26.79 Ares
) belongs to non-designated residential area (NDRA) as per local laws. The site
is not located near Residential Area as per the local laws.
o

o

Kodavasal.

To

The Bharat _Petrolcum Corporanon I_.muted

r Bypas Road,
Tluruchlrappah — 620 002.
Tamil Nadu,
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maiaTe
HRT AR
Government of India
HaTera
Ministry of Commerce & Industry
a7 farmTes Rem |TeA
Potraleum & Explosives Safoty Organisation (PESO)
A 3R o - fifT, =il 1-6, T 9, MR WO, 26 TIOW OS,

a3- 600006

A & D - Wing, Block 1-8, lInd Floor, Shastrl Bhavan,

= 26 Haddous Road, Nungambakkam,
¥ Chennal - 600006
E-mail : Jtccechennai@explosives.gov.in
Phone/Fax No : U44 - 28287118,28281023,28281041,28287119/28284848
AT No. : PISCITNI14/11574 (P651031) feATE /Dated : 20/01/2026
Ja1 ﬁ/‘l’o.

M/s. BHARAT PETROLEUM CORPORATION LIMITED,
1st Floor Ra) Towers,

Near Kalalngar Arivalayam,

Tlruchlrappalll,

Tlruchlrappalli,

Distrlct: TIRUCHIRAPPALLI,

State: Tamil Nadu

PIN; 620002

Y9 . Sub : Survay No, 147/2A1, 1171281, RO - VISHNUPURAM ON MDR THIRUVARUR, Vishnupuram, Thiruvarur, Taluka: Kodavasal, District: THIRUVARLUR, State: Tamll Nadu, PIN:

609501 A Q1T @i A\B Rotall Outlet |
Patroiaum Clana A, Retnll Dutiot at Survey No, 117/2A1, 117/2B1, RO - VISHNUPURAM ON MDR THIRUVARUR, Vishnupuram, Thicuvarur, Taluka: Kedavessl D etrict
THIRUVARUR, B{ate: Tamll Nadu, PIN: 609501

nman
Ity
Fuul MY 03 wUlS 0IN2212168 RS 17/01/2026 T 3@ B |
Plansa rofer to your letter No. OIN2212168 dated 17/01/2026
et 8k gry 1] Pl A Rnm gendt & @f qu e & Jerw & R AR Fam, 2002 & U8 =T - v 7 R AUt 0 31122028 A1 Ay v ety e
PAU 1 411874 (POS1031) RATE 20/01/2026 Tt T T F
i e b Ma PISCITN/14/11574 (P851031) dalud 20/01/2028 granted in Form XIV under the Pelroleum Rules, 2002 and volld lilt 31742/2028 I e st sgu v b = l
quaniities of Petroleum at the subject petrol puimp s forwarded herewith,
» Mg #1 RERT /Description of Petroleum ferairelies] & S &HRI /Quantity licenced in KL
v % WY SR /Petroleum Class A in bulk 15.00 KL
Petroleum Class A, otherwlse than in bulk NIL
o7l @ g4 USIRH /Petroleum Class B In bulk 20,00 KL
Pelroleum Class B, otherwlise than In bulk NIL
Petroleum Class C in bulk NIL
Petroleum Class C,ntharwisa than in hulk NIL
el &HdT [Tolal Capacity 35.00 KL

e e P 2002 T ardle @ g P 1ae 75w ofi &1 T & o L an At it g e sl ) aepit i duar yra @) i asen yd o
Chlef Contreller of Explesives, South Circle Office, Chennal, 5o as to reach his wfery = Ui Y ) Please follow the procedure stiiclly as laid down in rule 148 of Ihe Petroleum Rules, 2002
and submit complete documents for lhe Renewal of the licence lo JL. Chief Controller of Explosives, South Circle Offlce, Chennai, so as lo reach his office on or before the dae on which
Llcerce expires.

Tg SeE 3t s wiitsifeg] § s SirfARTaT U HYA 0 a7 9y ang oy faftrg! @ ge A€ 3 § | This approvalipermission, however, does not absolve from obtaining necessary
permissioniclearance from ather aulhorillas or under other slalules as applicable.
1)

HTETT /Yours faithfully,

({8, FRET)
!S Saravanan))
I
Controller of Explosives

For M, Chief Controller of Explosives
IChennal
Copy torwarded to :-

1. Tre Additional Disirlct Magistrata, THIRUVARUR(Tamll Nadu) with reference to his MOC Mo REC.Ne.B86({2024/C4 Dated 23/10/2025
~ 2. Tre Dy, Chief Controller of Exploslves, Sivakasi. A Copy of the licence along with approved plan I8 ancinsed.

For Jt. Chlef Controller of Exploslves

Chennal
(31T TR O ordeT @) R, Yow el o Rawor & fre g9 3awTEe: hitp:ipeso.gov.in 3)

(For more information regarding status,fees and other details please visit our website: htip://peso.gov.in)
Note:-This is system generated document does not require physical signature.

Digitally signed by SUBRAMANIYAN SARAVANAN
Reason; Licence No. : P/SC/TN/14/11574
Locatlon:South Circle Office [P651031]
Date20-01-2026 14:22:46 PN '
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(AT SR BT IT0G 5 A1)
FORM XIV
(see Article 5 of the First Schedule)

TieR areAl & U STeA & forg m%ﬁuﬁ%m%ﬁﬂﬂaﬁww%ﬁmmﬁ}

i LICENCE TO STORE PETROLEUM IN TANK/S IN CONNECTION WITH PUMP OUTFIT FOR FUELING MOTOR
CONVEYANCES
IR H. (Licence No.) : P/SC/TN/14/11574(P651031) BIY =0 (Fee Rs.) 10000/- per year

Teiferay afifyem, 1934 & Il 3R ITH S s T FrEE qur 3y o1 sifcifers wrell & e T80 g 15.00 KL
of Petroleum class A and 20.00 KL of Petroleum class B &I ¢&/c®! § HUSHHRU W & T M/s. BHARAT
PETROLEUM CORPORATION LIMITED, 1st Floor Raj Towers, Near Kalaingar Arivalayam, Tiruchirappalli,

2 Tiruchirappalli, District: TIRUCHIRAPPALLI, State: Tamil Nadu, PIN: 620002 ! =<l aftfe sfgsiee ufvet = S o 53
% I A T PISCITN/A4/11574(P651031) TRI@ 20/01/2026 7 fyman man &, & for fRftmr=a it sres @1 o & |

E
L. Licence is hereoy granted to M/s. BHARAT PETROLEUM CORPORATION LIMITED, 1st Floor Raj Towers, Near
: Kalaingar Arivalayam, Tiruchirappalli, Tiruchirappalli, District: TIRUCHIRAPPALLI, State: Tamil Nadu, PIN: 620002
El valid only for the storage of 15.00 KL of Petroleum class A and 20.00 KL of Petroleum class B in tank/s in the licensed

premises described below and shown on the plan no: P/SC/TN/14/11574(P651031) dated 20/01/2026 attached hereto

subject to the provisions of the Petroleum Act, 1934 and the rule made thereunder and to the further conditions of this
Licence.

U8 TG 31st day of December 2028 T fAfATY &4t |

The Licence shall remain in force till the 31st day of December 2028

i January 20, 2026 '
For Jt. Chief Controller of Explosives
SC, Chennai

gered TRERY T f3aRor 3R 3@RIT (Retail Outlet)
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES (Retail Outlet)

s ufRR Rrgd) Wung day 599 ¥ Rw® 78 7 Survey No: 117/2A1, 117/2B1, RO - VISHNUPURAM ON MDR
THIRUVARUR, Vishnupuram, Thiruvarur, Taluka: Kodavasal, District: THIRUVARUR, State: Tamil Nadu, PIN: 609501

o fRe & i Iun Frafif@e afmifem €

The licensed premises, the boundaries of which are shown in the attached plan, are situated at Survey No: 117/2A1,
117/2B1, RO - VISHNUPURAM ON MDR THIRUVARUR, Vishnupuram, Thiruvarur, Taluka: Kodavasal, District:
THIRUVARUR, State: Tamil Nadu, PIN: 609501 and consist of:

% Tolfergn f & RwER & 1T 15,00 RPERER & B/AFHR: 1 &l & YfTa i €rge e, S faqgaanfia gratiend 2
fEefR ol ¥ S gU &

a 1 number(s) underground gas tight tanks of capacity 15.00 kilolitres respectively of petroleum Class A connacted with 2
number(s) electrically/manually operated dispensing pump(s)

@ fm a1 @At uier & T 20,00 REAIRER emar HAR: 1 a1 & yftnra A9 TEe ¢, S faggamioragranfe 2
RrafRm o) A5 gud |

® b 1 numter(s) underground gas tight tanks of capacity 20.00 kilolitres respectively of petroloum Class B} connetod with

2 number(s) electrically/manually operated dispensing pump(s).

n qd fF weferas
A analas 10omvkliosk

u uldy wa FRum R As per drawing SRIRIT§ |

d Servicing facilities consisting of As per drawing As per attached plan

Note:-This is system generated document does not require physical signature,

Digitally signed by SUBRAMANIYAN SARAVATIAL
Reason Licence Mo PISCATN A 147

Location South Cirelu Office [Frof 10y
Dato:20-01-2025 14 22 28 P




“ BEFORE THE HON’BLE NATIONAL
it GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

O0.A.NO. 16 OF 2026

BETWEEN :

Usha Rani Chandrasekaran

(Former Panchayat Union

/Member,

£ Vishnupuram Panchayat,
Kudavasal Union)

. No.3/138, Pallavanandham,

4 Adhambar Post

B Nannilam Taluk, Tiruvarur

District - 610105

. APPLICANT
AND:

e I it R e |

The Joint Chief Controller of
Explosives,South Circle,
ChennaiPetroleum and Explosives
Safety Organization (PESO)
A and D Wing, Block 1-8, 2nd
Floor, Shastri Bhavan, No.26,
Haddows Road, Nungambakkam,
Chennai - 6000006.

. RESPONDENT

REPLY FILED ON BEHALF OF THE
RESPONDENTS 8 & 9

M/s. S.DORAISAMY 100/1970
V.ELANGOVAN 1107/1991
D.RAJKUMAR 1344/2008

- COUNSEL FOR RESPONDENT 8 & 9 -




